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RESOLUTION RE: FREE MOVE- e a & ) g 3J
MENT OF FOODGRAINS IN T AR T AR F e @ we A,

THE COUNTRY

=t fag (areR)
wgrea & s 7t g fF

“This House is of opinion that
the system of compulsory mono-
poly procurement and all zonal
and other barriers to the free
movement of foodgrains through-
out the country be abolished im-
mediately”
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g faamr w2 fF am &7 ow &7 awen
Tfifa ¥ € wfuF F97 2 27 wifs
I:gta =k faora & o §, &€ v
< faqr &, 3a9 q5d %9, 9wk
¥ 59 I F1 AT A G A0 AT Ag TA
AW FT AT A FTFHA | FH W&
F a9 & T NS B W@

Mr. Chairman: Motion moved:

“This House is of opinion that
the system of compulsory mono-
poly procurement and all zonal
and other barriers to the free
movement of foodgrains through-
out the country be abolished im-
mediately. "

There is one

amendment by Shri
Limaye.

He is not present here.

Shri Warior (Trichur): Sir, you
know the reason why he is not pre-
sent here now. As this Resolution is
going to be discussed during the next
day, could you not keep that amend-
ment in abeyance so that he can
move 1t the next day?

Mr. Chairman: I am sorry, I cannot
do anything about it. The time al-
lotted is two hourg out bf which the
mover has taken half an hour. Hon.
Members should be brief.

Shri Maniyangadan (Kottayam):
Mr. Chairman, the mover of the Re-
solution gtarted by criticising  the
Government for not taking steps for
increasing production of foodgrains.
He ended his speech by saying that
there is no scarcity in the country and
on the other hand, there is increase in
production. So, there is this contra-
diction in his speech. I am not clear
as to what he wants by this Resolu-
tion, He speaks of removal of mono-
poly procurement and removal of
zonal restrictions.

As regards monopoly procurement,
I do not think the Union Government
has adopted that policy. They have
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not imposed the system of monopoly
procurement in any part of the
country. It is for the States to adopt
whichever policy they like, to suit
the conditions that prevail in each
State. I am told that jn Bengal there

is monopoly procurement.

I agree that increase in production
is a necessity and all steps should be
taken in that direction. But when
we criticise the Government we have
to look into the limitations under
which the Government wag function-
ing during the last Plan periods.
There were two attacks, one from
China and another from Pakistan.
There was the shortage of foreign ex-
change and foreign aid was not forth-
coming to the extent we expected. All
these have necessarily restricted the
activities of the Government in  the
matter of food as well as other arti-
cles. Added to all these, there was the
unusual drought this year and last
year. It has considerably reduced
the production of foodgrains. So, 1
am not prepared to blame the govern-
ment for the situation in which they
are placed, because it ig due to cir-
cumstances beyond their control. We
have to see what has to be done in
these circumstances.

Admittedly, there is shortage of
foodgrains. So, it is the duty bf the
Government to see that consumption
by people is restricted to a certain
extent and the available commodity
is distributed on an equitable basis, at
least to the vulnerable sections of the
people, at reasonable prices. That
can be done only by the introduction
of rationing. I hope the hon. Member
the mover of the Resolution, will not
deny this.

As 1 said earlier, due to factors be-
yond the contro] of the Government,
there is shortage of foodgrains. What
is to be done?
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One method is to import as much
quantity as possible and make up for
the deficiency. We know that even
that is not possible due to so many
factors. There again there ijs the
shortage of grains; there is the diffi-
culty of availability from outside. Due
to this we are not in a position to
import ag much as we need and the
Government ig taking all steps possi-
ble to import as much as they could
get; but even then there is the short-
age. So there ig the necessity for res-
trictions and rationing and controls in
the present circumstances.

Regarding the zonal restrictions, I
am also not for zonal restrictions; but
I would submit that if there is sur-
plus or if there is the necessary quan-
tity of foodgrains, there is no ques-
tion of zonal restrictions. On the
other hand, if there is monopoly pro-
curement, there is no question of
zonal restrictions. The possession of
foodgrains which ought to goto Gov-
ernment godowns will be an bffence.
So, there is no question of that.

In the present circumstanceg we
are now facing what I submit is that
certain restriction on movement has
to be placed so that the vulnerable
section is not exploited by people' of
areas where there is more purchasing
capacity. Also, the pattern of use of
foodgraing must be taken into consi-
deration. For example, there are
certain areas where rice is used and
there are certain areas where wheat
is preferred. So, such areas should
be converted into zoneg and restric-
tions on movement from one such
zone to another such zone should be
imposed. Also, p t or levy
of the surplus must also be adopted
by Government.

Now, the policy adopted by Govern-
ment ig to introduce statutory ration-
ing in cities where there is no produc-
tion but there is purchasing capacity.
So cordoning off those cities and towns
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like that and also confining the sur-
plug that is left after procuring to
that zone and free movement is allow-
ed in that area, there will not be much
difficulty and the objective is achiev-
ed. T can specifically speak about
the South Zone which is now abolish-
ed. I would submit that it should be
imposed and the restrictions on the
various States in the South Zone
should be removed. If that could
be done, that area where people pre-
fer rice could utilise the swrplus. In
Kerala, for example, the marketable
surplus is said to be 2 lakh tonnes or
so. If that is also procured, not much
good is going to happen. So, I sub-
mit that from a gurplus State there
should be a levy and a reasonable res-
triction should be put on movement
from the wheat zone to the rice zone
and from the rice zone to the wheat
zone. If this system is adopted, there
will not be much difficulty.

ot faere v (dafar)
awrafr wEeg, faarnfE v ¥
AT AT T I9eaE w7 gn
oy wfers Ny, wrfaw a1 Torhifes
faameamr ar FTRR T gEE WX F
FTA T F IR X A P X
Ay Y a9 W W E 1 I F "
Fogu famdaz g

“Thig House is of opinion that
the system of compulsory mbno-
poly procurement.”

€ et AT g o fgey
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sfer foedrare &, s & wfer Foreiare
&, et T FA A ¥ iy fareirare
&, wogt AR frrmat qar wwr @it &
sfe faragt § S& g w7 qeTfe—
RT T A g AT | JgR WTi
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TR g I A wwnar
afz ag geT & fear g afe ag weamr
e ) o1, fom &Y qrwt A D
JEET HwT 7y £ e 3w F N ay
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AT §% wiaw AT 1 ag WEE W
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Tyt g, g RUI N A E, FwEw
fr ot a1 Wi # AT R & g
areft & | 3w Fw & Qur TF ¥ Wy
q—agdt o & Fww—aw a9y
T WY 7 T WK 8Ty wAaw X
T AT | WE I9 GG §OETT AW
7wt Y, A forr frt w1 A &
w7 Ay weer g wai s R E, A
@z & 7T A | I AAT AT A
drr w=H JamaT W1 B AAR WA 9T
Teut gl qE fear 4 A
srgarcie w1 woww ag 4§ fr gw
AT W WE 9 TEHT GOF | I
w7z & e ot W age W A,
xgi 9% ficamt #Y 7xz 2% & fog, o=
& 3% W fremr & forg, Q¥ Wy 9 et
Ty I, faw ¥ 37 ) g fadr a)7
I wifas =y Y |

HTFTT W ¥ e aw ¥ af) geqr
i &, wa¥ wwr dvew ff ot @, 0
=g ¥ wfafafa §, T w1 wmewr o
arefY S WYY Y QY R ¥ Frg Faew—
g Ee g | I8 & erfave e gETey
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foreara solutions will be taken up. The
[‘ﬁ w ] . House stands adjourned to meet
X ® qAgq §S AW A grdl 45 again at 11 am. on Monday.
sy A AT TG A AT 18:02 hrs.

The Lok Sabha then adjourned till

Mr. Chairman: The hon, Member Eleven of the Clock on Monday,

may continue his speech on the next March, 14 1966/Phalguna 23, 1887
day when the Private Members’ Re- (Saka).
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